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0.A. NO.581/2004
M.A. NO.488/2004

New Deini

HON'BLE SHRI JUsS EV
HON'BLE SHRI R.K. UPAD

M. Din Dayai
S/o0 Late Tharu Ram,
R/0 6-F, Pocket-1.-,
Sheikh Sara Phase-1T1,
| /

New Delhi-
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P, Govi. of NCT of Deihi.
Through Tt’'s Chief Secretary,
Deihi Secetariat, Delhni.

2. The Director of Education,
Direciorate of Education,
Govt. of NCT of Deini.,
01d Secretariat, Deini.

ne Deputy Director of Education,
n i Area,
Defence Colony. New Deihi.

[’y

SHRI JUSTICE V.5. AGGARWAL :-

MA 488/2004 s alilowed subject to Just
exceptions. Filing of a Jjoint appliication 18

Applicant No.!1 was appointed  as Agsistant

Teacher 1in +the Municipal Corporation of De

applicant No.Z2 was aiso appointed as Assistant

in the same Corporation but on different dates. ne




sarvices
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¥ Doth the apniicants were transferred to

others wnhich denied to the appiicants. The appliicants
have submitted their representations, fast

Z. AL this stage when the rights of the
respondents are not likely o be affected, we deem 1%
unnecessary w0 issue a show-cause to the respondents

3. it 1is directed that respondent no.Z2 wouid
consider the aforesaid representation and pass an
appropriate order preferabliy within a period of four

months from the date of receipt of a certified copy of

itselif.
ctn
{R.K. UPADHYAYA) {V.S5. AGGARWAL)
ADMINISTRATIVE MEMBER CHAIRMAN

iravi/



